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SHrRI BHUPESH GUPTA (West Bengal):

Sir, I request you to allot longer time since we
will have time, possibly.

MR. CHAIRMAN: We allotted fifteen
minutes in the first rive or six years. In the
last year and the year before, we had one hour
and this time also we are having one hour.

THE CENSUS (AMENDMENT) BILL,
1959

THE DEPUTY MINISTER oF HOME
AFFAIRS (SHRIMATI VIOLET ALVA): Sir, |
beg to move for leave to introduce a Bill
further to amend the Census Act, 1948.

MR. CHAIRMAN: The question is:

"That leave be granted to introduce a Bill
further to amend "™ Census Act, 1948."

The motion was adopted.

SHRIMATI VIOLET ALVA: Sir, I introduce
the Bill.

THE PREVENTION OF CRUELTY
TO ANIMALS BILL, 1959

THE DEPUTY MINISTER ofF AGRI-
CULTURE (SHRI M. V. KRISHNAPPA): Sir, I
move for leave to introduce a Bill to prevent
the infliction of unnecessary pain or suffering
on animals and for that purpose to amend the
law relating to the prevention of cruelty to
animals.

MR. CHAIRMAN: The question is:

"That leave be granted to introduce a
Bill to prevent the infliction of unnecessary
pain or suffering on animals and for that
purpose to amend the law relating to the
prevention of cruelty to animals."

The motion was adopted.

SHRI M. V. KRISHNAPPA: Sir, 1
introduce the Bill.

(Railways) Bill. 1959 3722

THE APPROPRIATION (RAILWAYYS)
Bill, 1959—continued

Dr. H. N. KUNZRU (Uttar Pradesh): Mr.
Chairman, I am glad to-have another
opportunity of learning facts about the
financial position and operational efficiency
of our Railways from the Railway Minister. I
made some observations on this subject dur-
ing .the discussion of the Railway Budget, and
the Railway Minister made some remarks on
this subject, which unfortunately for myself, I
could not fully understand. I shall, therefore,
ask him to consider a little more carefully
what I have to say with regard to the financial
working of the Railways and then give me a
reply which will cover all the points that I
raise.

During the debate on the Budget, I pointed
out two things. The first thing referred to the
growth of the income and expenditure since
1950-51 and the other point related to the
comparison of the income and expenditure for
1956-57 with those for the year 1957-58.

With regard to the first point, the Railway
Minister said that the comparison was vitiated
owing to the fact that I had not taken account
of the increased contribution of Rs. 15 crores
to the Railway Depreciation Fund made at the
instance of Shri Lai Bahadur in 1954-55 or
1955-56. Well, in order to remove these
doubts, I shall start with the year 1955-56 in
which the increased contribution was made to
the Railway Depreciation Fund. What is the
result? In 1955-56 which includes in its
expenditure the increased contribution of Rs.
15 crores to the Railway Depreciation Fund,
the total working expenses amounted to Rs.
258-8 crores and the corresponding figure for
1957-58 was Rs. 309:8 crores. This shows that
the expenditure increased during those two
years by Rs. 51 crores. On the income side,
the gross earnings amounted to about Rs. 316
crores in 1955-56 and to about Rs. 381 crores
in
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1957-58. That is to say, the gross earnings
increased by about Rs. 65 crores. Now, Rs. 51
crores of this went to meet the increased
expenditure. Therefore, there remained only a
surplus of Rs. 14 crores. That is to say, some-
thing between one-fourth and one-fifth only
could be retained by us. This more than bears
out the comparison that I made between the
figures of 1950-51 and those of 1957-58.

Appropriation

Now, take the two years 1956-57 and 1957-
58. The Railway Minister pointed out that
expenditure in 1957-58 had increased on
account of special causes. But there are special
causes every year and the growth in working
expenses has been continuous for some years.
But apart from this, the Railway Minister,
when he took account of the increase in the
working expenses on account of special
causes, did not take account of the increase of
Rs. 3 crores in revenue also. What I pointed
out during the Budget debate was that while
the increase in the gross earnings in 1957-58
as compared to 1956-57 was Rs. 32£ crores,
the increase in the working expenses
amounted to Rs. 31 crores. If we take into
account the fact that our gross earnings in
1957-58 increased by Rs. 3 crores, that is to
say, our actual earnings exceeded the budget
estimates by Rs. 3 crores, then we cannot but
come to the conclusion that but for this
increase, the increase in working expenses
would have been more than the ordinary
increase in the gross earnings. The Railway
Minister confined himself during the Budget
debate to an examination of the figures
relating to the working expenses. I would like
him to compare the working expenses with the
gross earnings. Otherwise he may not be able
to either himself see the complete picture, or
present the complete picture to us.

Now, Sir, I wish to say a word about the
speed of the goods trains. I pay a tribute to the
Railway Minister's ingenuity in discovering
new excuses every year virtually for justifying
the mcontinuous reduction in the speed of
goods trains. I have not the time to
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deal fully with these ingenious excuses but I
want to point out two things to him. The
relaying of track, either because of relaying of
sleepers or because of relaying of rails, slowed
down the speed of goods trains but during the
last two years, the area in which speed
restrictions have been in force has declined
considerably. Taking the broad gauge and the
metre gauge together, while the mileage sub-
ject to speed restrictions was about 3,400 on
the 31st March, 1956, it was only about 1,800
on the 31st March, 1958, that is, it had been
reduced by nearly fifty per cent. I could give
other reasons also to show that what the
Railway Minister said could not possibly be
regarded as the last word of the Government
on the subject of speed of goods trains but I
shall only ask him whether anything has been
done to remove certain complaints which
occur from time to time, for instance, the
complaint with regard to the shortage of water
at certain railway stations. Now, it is not
enough for Government to say that there was
shortage of water. Shortage of water does
cause a very real difficulty but we should like
to know what steps have been taken during the
course of the last two, three, four, five years in
order to remove this difficulty or to lessen it.

I shall mention one point before I deal with
other subjects. I should like to know what the
result of the experiments with pre-stressed
concrete sleepers upon railways has been. The
Railway authorities stated before the Esti-
mates Committee nearly three years ago that
experiments were being made in connection
with the use of these sleepers. I suppose the
results are known. I should, therefore, like to
know what they are. So far as I know, the use
of these pre-stressed concrete sleepers which
leads to great economy in steel and, therefore,
in expenditure, is increasing even in this
country and in the South, pre-stressed
concrete has been used even in the
manufacture of pylons for transmission wires.
I should like to know whether any experiment
with regard to the use of
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[Dr. H. N. Kunzru.J pylons in connection
with the electrification of various sections
of the Indian Railways has been carried on
and if so, with what result.

.Appropriation

Now, Sir, I shall go on to the question of
pooling. The Indian Railway Enquiry
Committee recommended that arrangements
should be made for the complete pooling of
locomotives. This question has been discussed
several times in this House. The present
Railway Minister's predecessor said on the
15th March 1954 on this subject:

"It is our declared policy that pooling
should be introduced or extended wherever
there will be overall benefits by so doing.
On a large number of sections, pooling is
already in force. In pursuance of this policy,
Railways are improving running shed
maintenance facilities as a suitable standard
of maintenance is a pre-requisite to
satisfactory  progress and appreciable
progress has already been made. An officer
has been on special duty for several months
examining the possibility of better engine
use and his recommendations are being
used by the several zonal officers."

In reply to a question, Shri Lai Bahadur
Shastri made it clear that the pooling was in
force within a Zone. No outstation pooling
was in force at that time. Now, the Railway
Enquiry Committee was not satisfied with the
pooling of locomotives within the jurisdiction
of a Railway which it called straight pooling It
recommended that pooling should be extended
and that the system of extended engine run
should be adopted. This recommendation was
made ten years ago. Shri Lai Bahadur Shastri
spoke on this subject promising further pro-
gress five years ago. I should like to know,
therefore, what progress has been made on
this point. If complete pooling is resorted to, it
is obvious that we shall be able to make a
better use of our locomotives and probably to
increase engine usage which has
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not yet come up to the level recommended by
the Railway Enquiry Committee only as a first
step. The Estimates Committee too, in one of
its Reports, said that necessary attention
should be paid to a greater degree of pooling
of engines. I hope, Sir, that full information
will be supplied to us. I should like to state,
before I pass on to another subject, that when
the Railway Enquiry Committee reported, full
pooling was in force on three Railways, the
Bengal Nagpur Railway which virtually
constitutes the present South Eastern Railway,
the Great Indian Peninsula Railway which
virtually constitutes the whole of the Central
Railway and the Madras and Southern
Mabhratta Railway which is now a part of the
Southern Railway. I should like to know what
the practice on these Railways now is and
whether engine usage on these Railways or on
those sections of these Railways where it was
in force is better than in the other Railways or
sections. If it is better, then it is a conclusive
argument in favour of complete pooling of
locomotives.

Now, Sir, I come to the question of
research. It is painful for me to have to refer to
this subject again and again but I do so in
view of the importance attached by all of us to
scientific research and the emphasis laid by
the Prime Minister from time to time on the
need for our adopting a scientific attitude and
undertaking more and more research in the
Railways. Out of over Rs. 300 crores which
Railways spend annually, less than Rs. 20
lakhs is going to be spent on research in the
year 1959-60. What does research on the
Railways mean? The Deputy Minister of
Railways has very kindly supplied me, at my
request, with a note dealing with the work
done by the Research and Testing Centre at
Luck-now. The Memorandum, after describ-
ing the work of the Centre says:

"Work of this type which is preeminently
testing rather than research has absorbed
almost the entire capacity of the Centre up
till now. As an act of deliberate policy
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this work has been given overrding priority
over original research and development
work, the latter being undertaken only
when capacity was available after the needs
of the essential testing works had been
satisfied."

12 NooN

I do not blame the Railways, Sir, for giving
priority to the testing of rails, locomotives,
wagons and other things. That was necessary;
but why has not more attention been paid to
original research? Even testing work involves
some research work and a little research has
been done even beyond this but what has been
done is woefully inadequate. Now, my hon.
friend, the Deputy Railway Minister who
replied to what I said 'on this subject two
years ago said that the Railway
Standardisation Office and the Research and
Testing Centre would be amalgamated in one
organisation to be called the Standards and
Research Organisation or something like that.
He also said that this organisation would be
headed by a seni'or officer of the rank of
General Manager. He also pointed out that
research work would be controlled by a con-
trolling committee consisting of the Chairman
'of the Railway Board, Member for
Engineering, two representatives to be
nominated by the Council of Scientific and
Industrial Research and the Director-General,
Research, Design and Standardisation. Now, I
should like to know what progress has been
made since my hon. friend said this two years
ago. I cannot find 'out from the Report of the
Railway Board whether anything has been
done on this subject yet or not. Perhaps, the
amalgamation has taken place but from my
enquiries from the Railway Board the other
day I learnt that the Director-General, Re-
search, Design and Standardisation had not
yet been appointed. Sir, this shows how the
Railway B'oard looks upon research work. I
should like to know whether the controlling
committee has come into existence or whether
Government will take a little more time even
to establish this com-
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mittee. Again, Sir, the Deputy Minister for
Railways said that Government would not be
content merely with reorganising the
arrangements at the headquarters for research
but were thinking of establishing local
research and design centres for detailed work
on different Railway projects and other
Railway workshops. Now, I welcomed this
announcement and I hope something has been
done on this subject and that I shall not be
told that even here I must have a little
patience to enable Government to tell us
whether their consideration of this question
has yet been completed or not.

(Railways) Bill, 1959

Lastly, the Deputy Minister for Railways,
in reply to a difficulty pointed 'out by me, said
that to overcome the apprehensions of people
selected for the research organisation lest they
should lose their chances of promotion, the
pay scales of officers other than the Director-
General and the Directors are now being regu-
lated in such a manner as to afford necessary
protection to the officers in regard to the pay
that they would have otherwise drawn on their
parent Railways. The scales of pay are so
devised that these will permit the appointment
of suitable persons from outside the Railways
as well. Now, I should like to have full
information on this subject, Sir. I want to
know whether this is in consonance with the
recommendation of the Railway Enquiry
Committee and whether full use is being made
of outside laboratories. If the laboratories are
at present not in a position to deal with
specialised railway work, can they be enabled
with a little assistance from the Railways to
do such work? It will be in the interest of the
Railways to have a number of laboratories in
the country, apart from the National Labora-
tories, that might help the Railways in
carrying on original fundamental research.

Lastly, with regard to this subject I want to
put a question about the Efficiency Bureau.
The Efficiency Bureau is still working but the
Estimates Committee recommended that
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[Dr. H. N. Kunzru.] it should be made
permanent and that its recommendations
together with the decisions of the Government
should be made public. I find that a reference
is made to the work of the Efficiency Bureau
every year in the Report of the Railway
B'oard but no indication is given of the
decisions of the Government except such as
may be drawn from the character of the
Efficiency Bureau's recommendations.

Sir, T have perhaps no time left but with
your permission I shall refer to only two
things in just two minutes. I asked during the
debate on the Railway Budget what action had
been taken by Government on the recom-
mendations of the Officer on Special Duty
with regard to the change of gauge. This
Report has been in their hands for more than a
year and they should be in a position to tell us
what action they are taking on the
recommendations of this officer.

The second point relates to the creation of a
new railway zone known as the North Eastern
Frontier Railway. N'ow, the mileage of this
zone will be only 1,760. I should like to know
whether this new zone has been created in
order to speed up the development of railway
communications in Assam or merely on
political grounds to give satisfaction to the
people of Assam who have during the last so
many years been asking for a separate zone in
their own State.

SHrRI SHEEL BHADRA YAJEE (Bihar):
North Bengal and North Bihar are also
included there.

DR. H. N. KUNZRU: I did not catch him.

MR. CHAIRMAN: There are other regions
also which have the same grievance.

Dr. H. N. KUNZRU: We know what the
other regions are. The total length of this is
only 1,760 miles. Now if the Government
have no money to develop communications in
Assam then does it mean that they think that
the railway zones as at present constituted are
a little too big for one
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General Manager? Will they then undertake
investigation of the workload on the other
zones also where no bifurcation has taken
place in order to enable us to see whether the
work can be efficiently carried on in those
zones under present conditions? The
Efficiency Bureau prepared a graph showing
the increase in work on certain Railways but
that was done some years ago. I suggest, Sir,
that this work should be brought up t'o date
and that any chart or graph prepared by the
Efficiency Bureau together with any report
that may accompany it should be supplied to
hon. Members or, at any rate, to those
Members of the House who take a keen
interest in questions relating to our railways.
Thank you.

MR. CHAIRMAN: Well,! we have just
about an hour and a half and I have here about
eleven names and it is necessary that nobody
should take more than ten minutes, even if I
extend it by half an hour for the Minister. You
want him to answer. Do you not?

SEVERAL HON. MEMBERS: Yes.

SHRI SONUSING DHANSING PATIL
(Bombay): Mr. Chairman, while
complimenting the Railway Board on its
earnings from goods traffic, the overall picture
of the Railways is far from inspiring. The
capital-at-charge is tremendous and the nation
is deprived of nearly the bulk of the capital
which is now employed on the Railways. It is
now time to scrap the Convention Resolution
'of 1954 and see that the Railways as a
monopoly nationalised undertaking, pay at
least 5 per cent, to the General Revenues.

Secondly, there is an army of officers in the
Railway Board. I tried to count them. The
figure is 302, a very dangerous figure in
I.P.C., and expenditure is Rs. 86 lakhs. And
not a single Member is a representative of
either trade, industry, commerce and
agriculture or labour. It. is completely an
official body which decides the fate of this
country as far as our travel is concerned.
Whether our travel has become safe,
economic and efficient is
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a matter for the House to judge. But normally
speaking—because the Railways have spent
nearly 100 years— the efficiency of the
Railways is riot commensurate with the
expectations of the nation. A few landmarks in
respect of certain achievements are there. Two
very disquieting features, as has been
mentioned by the hon. Mr. Sapru, are there.
Firstly, the speed of goods train is
deteriorating, and, secondly, there is recession
in the standard of punctuality. The reasons are
riot given in the Report. They have simply
mentioned it and it is not a very fair practice
that the Railway Board should present a
Report like this.

As 1 earlier pointed out, it is a blatant
anachronism that this Railway Board should
continue now. There might have been very
strategic reasons in pre-independence days. But
there is now no reason why this function
should be left entirely to this official body. It
should now consist of both officials and non-
officials. Otherwise, the Railway Budget
should not be separated from the General
Revenues. It does not give a clear picture. It is
a world by itself, about 11 lakh pe'ople earning
on the average Rs. 1588)-, as compared to Rs,
104 by the agricultural or the rural labourer.
This world is being tried to be built up at the
cost of the amenities of the passengers. Fifty
crores of Tupees are provided for them, where-
as the passengers numbering 125 crores get
only Rs. 15 crores. They have said, as usual,
this year "we have provided amenities". What
are those amenities? Platforms, drinking water,
shades, benches, re-modelling of stations,
raising of platforms. These are the amenities.
Even the simple amenity of providing water,
especially in the summer months, is not
provided adequately. We are not having
glasses. The Railway Ministers or the Railway
Board Members always travel in saloons. They
do not realise it. When I was travelling 'on the
10th and 11th, I wanted water. There were no
glasses at stations like Jhansi and 135 R.S.D.—
2.
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Itarsi. The people are stranded. So, if such a
primary necessity is not provided, I think the
Railways have not pro- . perly performed their
function of providing amenities and the
planning itself is defective. How can we anti-
cipate or how can we think of having more and
more amenities from these well-placed
gentlemen (Railway Board) those who are
getting more than what the country's average
income is? Of course, they have got a
responsibility to discharge to the nation, but
they are having more and more amenities for
themselves at the cost 'of the passengers.

SHrRI P. N. SAPRU (Uttar Pradesh) :
Nobody is having these amenities.

SHRI SONUSING DHANSING PATIL:
The point is, the facilities provided for the
staff, for the labour, for the officers, far out-
number the facilities or amenities provided to
the passengers. This itself is a very partial
view of the whole matter. Secondly, there is
overcrowding

= qfe HTo TIFI
et A% AT faEaraf 2

(5at)

THE MINISTER ofF RAILWAYS (SHRI
JAGIIVAN RAM); He talks about glasses.

SHRI SONUSING DHANSING PATIL:
The question of overcrowding, according to
me, can be minimised if Government take into
consideration the following suggestions: (a)
Discontinuance 'of first class in passenger and
shuttle trains and especially local trains; (b)
Discontinuance of saloons meant for the
Officers and Governors; (c¢) Introduction of
second class in local trains; (d) Special
arrangement for local fairs, festivals, weekly
bazars, Diwali vacations, etc. There must be a
s'ort of a Committee which should go into this
question of local needs. Then, withdrawal
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[Shri Sonusing Dhansing Patil.] of first
class passes for Defence Services and railway
employees v.'.io are drawing below Rs. 400
p-m. Then, withdrawal of this 300 miles and
over bogies and substitution by additional
bogies for 100 miles and 'over, so that the full
capacity can be utilised. Then, stirct watch
and checking on tickatless travellers,
including railway servants on the platforms as
well as in the trains.

Appropriation

Then, Sir, the introduction of a Janata train
between Delhi and Bombay via Bhusawal i a
great necessity which is felt and arrangement
for sleeping coaches has been urged.

The other question is the peculiar way how
the complaints are handled by the Railway
authorities. No doubt a complaint book is
maintained at every station, but the peculiar
way of handling the complaint is that they
never take the statement of or never enquire
from, the complainant. If complaints are
made, he receives a reply: 'Your complaints
are noted. We are very thankful." The General
Manager writes a very courteous letter, but
they never enquire about it even if the
complaint is made by Members of this House.

Then, Sir, there is a tremendous lack of co-
ordination between the Railways and the
general departments of the Government, for
example, licensing of railway land. Many
lands are lying vacant, but they are not given
out for 'grow more food', as if the 'grow more
food' work is not the responsibility of the
Railways.

Secondly, the Railways do not treat fruits
or vegetables or even bananas as foodstuff a
very peculiar way of dealing with foodstuff.
And so the concessions which are available to
foodstuffs are not made available to the
banana growers. Yesterday, my friend, Shri
Deokinandan Narayan, made out a case for
bananas. Recently, the hon. Minister for
Railways visited the area. But one of the most
important things which slipped the
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notice of Shri Deokinandan Narayan is the
very excessive freight. It requires a reduction.

SHRIJ AG JI VAN RAM: Is it excessive?

SHRI SONUSING DHANSING
PATIL: It is excessive. See what profit they—
producers—make. If really the Railways want
to earn more on the transport of bananas, then
the banana growers must grow more bananas.
If they get a remunerative price, they will
grow more bananas

SHRI JAGJIVAN RAM: They will grow
more if the transport is entirely free.

SHRI SONUSING DHANSING PATIL:
Nearly one half 'of the rate,, about Rs. 1200 or
Rs. 1500 is consumed Over the freight. A
wagon of bananas fetches about Rs. 3000 to
Rs. 4,000. If nearly half the amount is
consumed on transport, it is rather not very
desirable for the growers to-grow.

I now come to the suggestions made by the
Estimates Committee. They have made as
many as 645 suggestions, and it is stated in the
Railway Board's report that nearly 627 re-
commendations are communicated to-them.
How far the improvement suggested have been
made is a matter for consideration.

Then, there is the Efficiency Bureau. I tried
to understand the function of this Bureau. It is
said that its function is rationalisation of office
Work and reducing paper work. I do not know
whether this Efficiency Bureau is set up to
reduce wasteful expenditure, to reduce
pilferage, tO' reduce thefts, to reduce
compensation amounts for claims and so on.
Naturally, one would expect that the Effi-
ciency Bureau must have that function.
Reduction of paper work may 'ordinarily
happen, but these are some of the most
important functions..
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Then the Kailways acquire lanas. The
acquisition is done by the State
Government, but the compensation is not
paid earlier and the lands are taken up.
This is a matter which requires a little
attention. The earlier the compensation is
paid the better for those people.

On. last suggestion, Sir. The Gov-
ernment invites certain mechanics,
persons who have certain knowledge
about the maintenance of tracks. The
Government wants to avoid accidents
tampering with tracks, and so on. One of
the seniormost and most experienced
machanics, who was in correspondence
with the Minister of Railways through the
present Governor of Madhya Pradesh,
devised a method which is called 'gadget'.
It has been inspected but no reply has
been given to the gentleman whether this
gadget is worth the trouble he has taken.
The mechanic is a Germany-returned old
man of about 75. The only reply he got—
through a bearer—was "your material is
returned." Nothing was said as to whether
the device was worth following up or not.
This is the way in which the Railway
Board treats such mechanics, treats the
genius that is available amongst us.

MR. CHAIRMAN: That will do Mr.
Patil. We will have lunch hour from one
to two. The Minister will reply at 2-30.
Mr. Rajabhoj—ten minutes.

st qio AT> TrAAST TN
TR WA WA q Td "l agd
A T ¥4 T & = faam
oIS aga Hi weeremi A wfiwe
ufefeqfa & & gr &7 o =2r
THE AT-AT ATATHAAT & 227 A7 T4
et warfa 21 78 # 955 =T faam
wt foewmrfoat fy a7 wt & 1 =
qrAT AAT FUIRT ATA A F WA
| % W AT w9 4% T2 & W7 e
st wnfaa o ot S FEET A9
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FTAT 9 & | FeEiA AR faar A
wafa & fer A1 53 faar & 39 fan
§ 3w aATs T g 1 Afn AwT A
fenr oy # zarfad & =Y avi F7T Fg
W HF &4 A agA HEd A1 E )

[Mr. Depury CHAIRMAN in the Chair.]

TAF ATE  ATY W AL ATO A F2T
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T 2 AT T T EAT A A | A WA
Z fa AT &1 7 FrEl A7 T F AT
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A SATET a4 AT HATAAT AT E A
FEAE G AT AT W TA A
=g g4t A T Irge Fe fw oag A=
e AT FH ET AT WY TAF KT AATE
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FIq AT TETT FU[ TART AT HT
Firferer &1 s | @AY g faatr
FOA A AEIA AAT £ | TZ AFT AT
Vet AT A% a7 AT w2
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At 2 fr omw Z1 owfwoet § @Iges
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CAGIUNEEE E o B E 0 CEl AL L T |
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ART KT oa1A 2 wAT wegaa i fEe
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A1 710 dre TTaATA]
fFaza w=ar f ovdzs & fgam A
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# W7 57 AAFL AT LT AT ATTHFAT
EECIEA

zq fgafas § o o ofr a7 &
fF, Far f& 2 Sfr F a7 o1, 0w
A AT AITEE WET &F FAgA
w1 477 ¥ fwa [ Fear @ ar
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HIT wrer A1 v s 53 g afe
FAUET Afra A 934 g F 99
T OE AT AT TEAET FET A
qFZ 8§ UANTT AL g wq o F wedaw
F7AT & BF g7 a1 F wz agrAr @
FAT WTET | AT A A1E FHE 79
F a4 frdas #0 ®erar £ o &7
q A7 A T AT 2 B wEeqa # e
¥ fa7 w3772 02 5 A7 a9 g
ST 1 TE AGT AT AT AT
femegos a1 gezafaages F
afya 1 WE gt § 399 ofr 7oA
fraa fea sr 1 gai sszalafad
T @ v 7 fr wgm Zrfr

qa3 & (w7 foar #1437
T2 2 T A AL F A wAle T
z A far F faq @1 © ®907 ve A
qr7 9% FATT HAT Fif qGE4T Bp TF 2
IAT  OVATET A SHTAT AT BT R
T A AT | WaEwy F A g P
R IGC I I EC S el T
AT 7 ArAd ¥ gam 17 947 fr 571
faars 74 F0 4 T4 FAT I
dfggm F 9wy 33 78 Tgiaw faar
a7 TES w4 R T & A
gfr St ¥ grqar wear 7 fw o3z e
FHH T TAT T AT T AT ST,
A9 7H AzA AT AW 0 wETH
qEET W AZA TA0 AT IOT T 39
ferar o= 741 4591 7 7Y fraAr 97
AT AT |

it &1 2 % =37 97 90 fzarz
2 7z wfr & & 995 AT =Y
st feategs 2 39 97 a9 Tyt &a 3y
az far s e faaar samar 7 sarer
aql feazez agq &0 (7 799 F
AT 5 AER ATAT 7 THAT AT AT
¥ g e o
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= foafes 7 28 97 g9 2
fr a7 ags § fag vy 0% 1 914
35 gare A w97 g 99 § 1 S
FezH 7 gaar fqerr wwar g & s
w2, 79 fm ogea g, @Az g,
FHHT IIANT FET &7 91T | &Y FH

WeAr ¥ wedr #T wv  AifEEr g
arfar |

Time bell rings.)

o g . HFaE
faz =wiw & @ifom

= g wamfa o 530 47 A
Fifsd o fase F

ot qfo qTo Tl : 79 ¥ faa
$9 G w97 grar & | 7% v smar
& ZfFT 99 T2 FEATETr JE0 T A
faoer gar & 1 a1 9z w1 qed 7
T FAT AMEA | FAL ATA—TET
W F T (A ATET AT A9
WA @k Y A AT & | Ardy ara—
YRAS & W1 wEAT A @ 7 el
v A7 for a wifed, s o SR
g a7 arenfer s anfgr oAy
ary 7% & % 9Ew W we ZA W,
Qqer  ATEd 1T T8 FreEr
Tt wifed fordr ST & qrve A 8 |
R HT AT A AT Ay & AT
#YEA T AT ET AT | AT R gfaw
Ft ww are 7 forar gar 8 fieg ad
S AT AT AR AET HTAT B, AAHTA
IUT TR AT & | TrEd F are |
¥ér araem & fr F Aol F 2@ 8
IR OoFd AHT F, FA AT
R wifs A § g ArEg o
Tt AT | wed @97 g9 =l |
A% @Al A | A g, g
FAOE B0 & I% ¢ 3w o faaor
g =rfey, sw wEw fafew W
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aifer #nife #4819 T T "G F,
FET TV SATRT RIS § | TACEAC AT
WY ATZT A GAT T N FA AT AT E
791 fam wgaa @7 9 s faan
wrr | wowre 7 fgw 2adt o
Al & arey o grfae graw 9 &
77 #19 aga wegr fear g W7 eww
fora T3 gaaT A7 gAR A oary
g oE O wHr qg 2 fF R ouw
waAT § AT Fewd Ad 7 foray
a9g 7 T BT 9T W AT A
aga awAIs giAr ¢ | AT AT 07
w32 Hew FW oAfEd 1w R
& 77 e & i avd F frae Ao
AT g | o weataw dreare g
& IORT T FOO AT AT JT IHA
HF g9 I7 a59E § AT T A A4Y
ol & SEAT gwgEa afga g
=rfed | T T FEATE: & s
W AT qETgT Ay qTAT A7 gl
F faa worer oy & adr w
T 2

DR. W. S. BARLING AY (Bombay) :
Mr. Deputy Chairman, Sir, much ground
has already been Covered, and I would
confine myself to making only a few
suggestions

The first suggestion that I  should like to
make is about malaria that is being
generated by the peculiar way in which
the railway engineers work on the
railways. If you travel, you will find
that on both sides of  the railways
there are pits in which water accumulates
during rains and this goes 'on
continuously. There  is no proper
drainage. So, the engineers have to
see to it that all this water is properly
drained off and that people near about do
not suffer from malaria. We had raised
this question the other day in one of the
Consultative Committees of the Railways
Ministry, and I now take this opportunity
of drawing the pointed attention of the
hon. Minister for Railways to this
matter.
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[Dr. W. S. Barlingay.]

The second matter is what Dr. Kunzru
has already stressed, and that is with
regard to research. I find myself in
complete agreement with what Dr.
Kunzru has said about research, but I
should like to draw the particular attention
of the hon. Minister to research in design,
especially design of sanitary structures. I
had occasion to write a letter some two or
three years ago to the hon. Minister for
Railways who at that time was Shri Lai
Bahadur, and I had also a personal
discussion with him with regard to the
designs that I had occasion to suggest and
he said in so many words that he agreed
with my suggestions. Now, I find that
even after a lapse of three or four years no
action has been taken on them. It is very
difficult for me to explain here what sort
of designs I had suggested because there
is no blackboard here, nor have I got the
necessary material. This is a matter of
personal discussion, and I only want to
bring to the notice of the hon. Minister
that I had made concrete suggestions and
I have had no reply at all with regard to
those suggestions.

SHRIJ AG JI VAN RAM: What is the
suggestion? Convertible commodes?

DR. W. S. BARLINGAY: As a matter
of fact, with regard to commodes, I have
been suggesting time and again that s'o
far as this European type of commode is
concerned, that ought to be abolished
now from the railways, and the main
reason is this. It is not that I do not think
that the commode is a useful thing; it is a
good thing, but I think that the commode
ought to be used only for individual uses,
it is no good at all for social uses. It is
absolutely insanitary for social uses.

SHRIMATI YASHODA REDDY
(Andhra Pradesh): But in some cases,
patients just after operation cannot use
any of the commodes unless it is of the
Western type. I just want to know how
you suggest the complete abolition of the
Western type of commode.
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DrR. W. S. BARLINGAY: Well, 1
would say this that as a matter of fact, as I
have said, I myself like to use a
commode; it is of much use especially to
grown-up people. But I would say this.—
.and it is an unfortunate fact—that the
point about this commode is that even
people who travel in first class do not
know how to use the commode properly.
In that case, what I suggest is, if you are
insisting upon having a commode, then
the commode must be properly cleaned at
every station and there must be paper or
some cotton-waste or something placed
near about so that the passenger who uses
it can properly clean the commode before
he is in a position to use it. I, therefore,
think—and quite honestly and quite
seriously—that either we abolish this
commode system altogether or, if we feel
that it is absolutely essential t0 maintain
the commode system on the railways for
some time, we make  suitable
arrangements to see that the commodes
are used in a sanitary and proper way and
that proper habits are inculcated among
the passengers also. This is, in a way, a
laughable matter; that is true, but it has
got a serious aspect, because it has got a
definite bearing on the health of the
passengers.

Sir, the third point that I wish to
emphasise is with regard to cleanliness on
platforms. The other day I had a look at
the Nagpur platform and I believe what I
saw there would be true of most of the
platforms elsewhere. I saw spittoons there
and on them was written the word
'Spittoon' in English, and that was on the
Nagpur platform. Now, I suggest, as has
been suggested by my hon. friend, Mr.
Rajabhoj, that it is time that people
understood that English is no good now,
especially for those purposes where the
interests of the common people are
involved. I would make one suggestion. I
find that even railway servants go about
spitting and cleaning their noses on the
platform. Even railway servants. That is
really a very extraordinary thing. I feel
that some sort of training, some
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basic training, should be imparted to .the
railway servants who control the use of
platforms on Indian railways.

SHRIMATI YASHODA REDDY: They
know it very well because once or twice when
Rashtrapati travelled, I saw that every
platform at Nagpur Station was quite clean. It
is not that they need any training, but they do
not do it.

Dr. W. S. BARLINGAY:: They know; they
have to keep the platforms absolutely clean. I
am talking now about their habits. When
Rashtrapati goes there, they may be
sextremely careful, when the hon Minister for
Railways goes there, they may be extremely
careful. But when they are there no more,
when they are to deal with the common
people, they themselves go on spitting and
they themselves use the latrines in a every
dirty way and all that. As a matter 'of fact, the
railways are being used by an enormous
number of people in this country. An
enormous number comes into contact with the
xailways on every occasion; today, tomorrow,
every day, they come into contact with the
railways. If something could be done to
inculcate proper sanitary habits in them, that
will have a very great effect on the general
health of the people of this country. This
aspect of the question has got to be understood
and understood in the proper light.

Then, I will make one more suggestion. So
far as second class on the railways is
concerned, I feel that it is time we abolished it
completely. There is no reason for having the
second class any more. One point is that the
second class is m'ore expensive than the third
class. There is less accommodation as
compared to the third class sleeping coaches.
What I suggest is that instead of second class
it is much better to have sleeping coaches on
the Railways so that with less fare people will
be more comfortable. The only difference that
I find in the second and third idass is that the
second class has got
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cushioned seats. I think that it is not necessary
in this country to have cushions at all except
probably in case of those people who want to
travel first class or want to have some comfort
and so on.

After drawing the attention of the hon.
Minister to only one thing, I will finish, and
that is with regard to the fittings in the railway
compartments. As I was myself a Member of
the Railway Corruption Enquiry Committee, I
know why these fittings are never in proper
order. But, after all, it is for us to bring it to
the notice of the hon. Minister that things are
going wrong and they have got to be put right.
Sir, I have travelled times out of number in
third class coaches running between New
Delhi and Nagpur. I would say that in about
80 per cent. Of cases no proper care is taken
to see that all the fittings are in proper order
before the trains leave either New Delhi or
Nagpur, as the case may be, in the opposite
direction. The passengers find out the defect
only after the trains leave the station. After
all, we are not Inspectors. We can find out
only when we go and use these fittings. I find
them rarely in pfoper order. Afterwards they
have to issue telegrams, run hither and thither
and create all sorts of disturbances on the
Railways. I feel, Sir, that some care has got to
be bestowed by both these starting stations—
Delhi Main or New Delhi and Nagpur—to see
that these compartments are kept in proper
order. Thank you.

SHRI JASWANT SINGH (Rajas-than): Mr.
Deputy Chairman, Sir, at this stage I have to
bring particularly one or two facts to the notice
of the hon. the Railway Minister. In his speech,
while presenting the Railway Budget, the hon.
Railway Minister, in para. 27 of his speech,
referred to the action to be initiated on certain
new line projects. In this connection he I stated
inter alia about the linking of
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[Shri Jaswant Singh.] Sri Ganganagar with
Hindumalkot in the following words:

"Further, there is an offer of
'Shramdan' labour for earthwork, etc. from|
the Rajasthan Panchayat Sang, for the
construction  of a Broad Gauge link
between Hindumalkot, a frontier station on
the Broad Gauge of the Northern Railway, and
Sri Ganganagar on the Metre Gauge. The
question of making a beginning involving
commitments only to a limited extent in
initial stages to judge how far the offer referred
to will materialise, is also under examination."
In this connection I may submit that if this
link is made, it will serve the national interest
to a very great extent. We know that at
present  Sri Ganganagar is one  of  the
biggest grain mandies in India. To take grains
out of Ganganagar you have to take it either
through metre gauge via a long route or on the
trucks by road. The condition of roads
maintained by the Government of Rajasthan is
such that it is much better to go  cross-
country than to go by trucks on these roads.
Especially, during the” rains, the roads are
altogether i*nusable. In the circumstances, it
would be a very very good case for a broad
gauge link between Hindumalkot and Sri
Ganganagar. But, in this connection no indi-
cation has been given as to when this
link will be taken in hand, whether it will be
taken in hand within this Plan or the  Third
Five Year Plan or later; no indication has
been given. But the Railway Minister is a
seasoned diplomat and a statesman. Very
nicely he has, without making any
commitment, stated that the question of
Shramdan is being considered.

Sir, in regard to this Shramdan I would
submit, let this Shramdan be monopolised by
the community projects and Mr. Dey because
we know that Shramdan means and how the
public money is wasted. The Railway
Department is a very serious depart, ment as it
has to deal with serious things. I would
request them not to take this shramdan
seriously  but
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take this project to themselves without relying
on this shramdan and, as I said, let this
shramdan be solely confined to the
community projects. After all, this link is a
very very important link. It will serve the
national interest. Therefore, I would submit
that this link should be made within the
Second Five Year Plan. But, if for certain
considerations— financial or otherwise—it
cannot be-done, then it should not be unduly
delayed; it should be done during, the Third
Five Year Plan.

Sir, in regard to high class travel, I spoke on
this subject during the last successive
sessions. I know that this is not a popular
subject, in  the sense that travelling in high
class is not looked upon with favour for poli-
tical reasons. But, I submit, if you charge
people it is only fair that they should be given a
return for it. During. my earlier speeches, I
had made a number of complaints
regarding the first class compartments, but
so far, it appears, Government or the Railway

Ministry have not given any
consideration, or they do not think it
worthwhile to pay any consideration to

improvements in the higher classes. I would not
repeat the other complaints, but in regard to
one, I would submit,—about which I made a
mention last year—that the writing work of the
booking clerks at the  booking offices while
purchasing a ticket has increased so much
that you take fifteen minutes to get a ticket.
If there are two or three passengers, the booking
office takes at least half an hour to issue a
ticket. I have had this experience many a time.
Only recently I had this experience. I would
again submit to the hon. Railway Minister that
in the past it was never like that and would
request him to see whether this work cannot
be minimised and whether it should take the
booking office so much time to issue a ticket. I

submit that there 1is something serious
aboutit and this question should be gone
into.

Sir, in this connection I would like to bring
another point to the notice of the h'on.
Minister, particularly in
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regard to the retired railway officials
holding passes and travelling in first class.
I had that experience only re-while
travelling from Bikaner to Bombay.
At Jodhpur railway station, while I
was all alone in my compartment, a
retired railway  officer and his wife
entered the compartment. Along with
them a party of ten to fifteen people also
came in. They were all third class
passengers.  All their luggage was also
brought there, leaving not even
standing space. Some children, not
belonging to this party, were also brought
in there in the compartment. Dr.
Barlingay was referring to the commode
and Indian type of latrines etc.
These little children, who belonged to
their friends in the third class
c'ompartment, were so huddled up that
they, were mate to urinate and pass stools,
answer the calls of nature etc, on the
berths we were sitting on. When we
tried to object, they said that the children
were not taking food and therefore the
urination as well as the stool cannot
smell. These are the arguments which
these people advance, and at the railway
stations 10-15 people enter the first
class compartment without ticket and take
their meal while = we who have tickets
are sitting there. I have brought this fact
to the notice of the Minister to see
whether  something cannot be done with
regard to this.

Lastly, I do not want to take much
time; only one point I want to bring to
the notice of the hon. the Railway
Minister and that is this. My place,
Bikaner, is on the Northern railway.
Mostly it is a desert area and is a hot
place also. The Northern Railway issue
their monthly bulletins and very kindly
they send copies of the bulletins to us,
the Members of Parliament. In any case,
I receive copies from them. Very kindly
last year they told us in one of their
bulletins that they were starting almost
immediately—an experiment having
been made successfully to that effect—
dust-proof carriages on the Northern
Railway, particularly in Rajputana side.
I, out of courstesy, thanked the Northern
Railway in this House last
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year for this very good attempt of theirs,
and once or twice dust-proof
compartments were put on the rails also
and I happened to travel and found it
really successful, not fully dust-proof but
very comfortable particularly in the
summer. But we saw  these
compartments only once or twice. I do
not know what has happened to those
compartments now which, we were told,
would regularly ply in this desert area
specially during the summer. We saw
these compartments only once or twice
and for a year we do not know what has
happened to those first class compart-
ments, when we were told that even third
class compartments of that type would
be manufactured and put on. the rails.
Not to talk of third class compartments
or second class compartments, even the
first class compartments which had been
put on the rails have now disappeared. 1
would be glad if something can be done
in this matter and it would be very useful
in that part of the country. Thank you.

=t aw ferrh wat (=97 9@)
FraTta Wi, 9fF eww w2
gy & aga warar vy fafesh &
FIATHT & 7 7 7 T 7 394 (0%

Zr # avt ¥ far ardar w57 o

urar 2 % w9 aEt 9e, gl s
sriaT w7, =Wy fmiaer §3 s
Egil

qan @ <fw, & & 91 9qam
Fal a1 FFdT & 92 98 § % vw o=

st 2 o F1F F wsmv 7 #ET
FAT E | w9 79 A faeslt ooy 2
At AT 7w et 38 g &
ZEIET T AT AOE AT E a7 0 AN
% wha Tt & e wxg A e
bz gt &, v & S w6
FZ &1 9T & | S A g8 g
# fr iy A wra % 2 vy & S
T AT BT TZT T2 T AT 7T E
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[ =t aor fagrdr st |
HIAWE F FARE FOTF0T G
92 4/ & | AT g AT ATEAT W
TFF FT AB AN TH 45 GA | Ao
w7 a1 v gt & fF g owdd
s FAr ot g7 gwe fFar g awd
¥z gt WX g Aq 9% q@A 540
937 | 77 F% are fawma s & §
HIT 00 F7 e wrwiaa fwar #fw
ooft FF TAH AIE GATT FAT TG & |

gy o 7z § v 99 2w @
A ar #ré #qfea q¥7 Fwd § T
agi At & faq fawefr & & 1 gl
faoreft &7 > fasrdt TEmEE F9A
¥ o dare 3 B fefer o fawsa
qgt wAT At 7dr g5 & A7 = wAT-
fedfrar fefen 98 w0 & fowdy 372
¥ 771 faoreft &7 Dot 781 & 1 Fafar
Tg w18 7 & A&, w2l % fE v A
gHT T A4 F ) AT g uE, A fzxm
¥ T & A1 AN %, T LA A
T LI 97 H1E g0 AZ1 | TF FT
sy free &7 oft fagsa & )

SHRI LAVJI LAKHAMSHI (Bombay):
It would be better if you come five hours
late.

st aw fagrt swf 0 @ AW
w gredt Fr e 78 & faae
AT ¥ A9 ATE AN § 99 g4 HT
ag wiaars qeEr qEAr & 1 Fwy,
% ag wEAr wwgan § g A Ay
foewer &, st ff F 8 A9 @7 0
g, uo o qTTo & & TIET THAT W& 2,
Tz &7 aw Al & ofor § qgar
SHRI LAVJI LAKHAMSHI: What is
the meaning of N.E.R.?

st aw fagrdt b ;g S
T | A1 g ard feaA W A Hfwr
7z ¢ i = fwmr & @i F fog
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qZ WTAZ €29 TET &, IUF qq FAT &
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qEAT E | FEF T #T §F AG A
qrt, faEy gFAl &1 SAwedz A7)
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R, TowT AT 9g OwET £ AF T
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Tar a1 & w Owt & & a7 e
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WEAT | A §F N 9T Fy e
Feear v a1 7€, 7 qH TG A=A |

ot wEirew oF . Y @ TeT
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WE AR TF FRT 4T 919 § AR
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T CHE T HH At § AR zqF
q quy T wEE g W g 9q
weRT G & @ &\ e 7 ¥
el fomra 78 @ fr aRard
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dmastg AW, o F ot samr
g 9% @ faay § \ afkonw e
ag & FF g foerredt W T wEET
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g ot F3 = A9 o w7 &
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S Wi feaml § oW SEEr
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(Time bell rings)
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&g fme o & @
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g 9T | q7 7% TR § g
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[t ot fagrdd =t |
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g
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i suEmT w8 § fEarET
FTEET | gaar o, fom &1 S &2
2 9% agd agr w2 g Wifed A
ag Taar grer & fr agr 9% g
faa Arafen eqadi g, asrag §)
TAE FEH HIT HEFT FAH F AR F
foa #ay qgar 7 AT g A fafesw
g f& wgearlt &v & agr uw afew
w9 gegr /1 gar fRar smg o

Mr. DEPUTY CHAIRMAN: The

- House stands adjourned till 2 p.m.

The House then adjourned
for lunch at two minutes past
one of the clock,

The House reassembled after lunch
at two of the clock, Mr. Derutry
CHAmMAN in the Chair,

FeEq wea wog fag (e ga) ¢
spramfd  wERE, § T@F wEr
goarE 2ar g s dedw e
diod &1 awy wow fman, wifE e
ugd @[ &1 §WY 9@l fEAr T
e wo sfaw foaar sife@d 4,
fex St & wd wW gy @R
AT AT § |
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TEAT AT 97 2 F gaen afaeas
IE ¥ oA A A9 A GE g ) Al
ZIET T ATE T AT F GO AT
1 A F 7 w7 faemr & fv oo
TFTAY AT FHT AT A9 T AL AT
fagw & @57 =fears 21 @& & | w9
FEar ag g f& o gud g A ta
area fagm #1 @ # wr g ar w7
Frow @ frad 7@ ¢ f o amw
&I T AT ATH | T AT FW ATEH
T qAT & AT AR FEET JE I
fa= &w & am faw st Sife a9
2T & 91T W a4g wgw 5w I A fae
s d1 @ ¥ aga & 26 wE Ar
ST T AT F AN T FE GHT T
afead qrea & aredt ) wWoaT §
aga # e 450 AW faAee 49
9dr g€ & W& @i 9v #E avg 4
qNE AT AFATE | TWaAE FagT
FIH Tl TEAFA G | AT TH AL
H TgTET FEA T WrAvTEar ad & 0
fFa, & amd Wl of ¥ e
ad A AR WEGT A ST E
fir fom aww =z Rurmmgass 91
A 9w TE 4T 39 gNA qg FET T
a1 i Tt % weea w1 G e oy
F0 w1 gy sy | 9y S 3% Ay
T Ty T A IR G 0F A7 TEE
CIECI I I i e G
¥ T e gEar Fvan g froaw
AT T AT BT [T FE |

i WA T ;I AT
aT wrE

faEw wun waw fdg o ozl
am St A agmAEA AR @
wa FT g W FA | fewaa J@r
FAGTE & AT gw AT B AGT FoATE
g & o = Fww W o 7 faee
FT I & GF A g Ww 99
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FAE A CGSHAT TEAT § | AT T &
ford 7y w47 & o o feean
&= FA F1 faar fodaw &1 @
FUOGFT E IT AW BT AW A
% 34 & faq sy fow &%, 459
# fom 378 weireas faw s 57 )
FF oy AT giaT 8 i e Fm
§ qEfee R g § W g A9
TE @A & % AT AW AFT 45 A |
T A T ATAT AR F RS AT A€
FATH AT qATE FIAT THAT g A7 gfew
AMAT FT FEIAT AT 984T B |

o THYo GHo AT : 337 T

fFeft F1 &1 wAvsr 7@ & "wwar
g '
7 fomer fogdas dr & @@ &
yarar  faet g ®1 afs F a6m
57 91 goftwa AF g, 39 faely
F1 457 74 famn amw & @wr
aw f ot & ofr faelt %1 @7 459
faar wmaT 2 ) AT AT FEA W AR
77 & f& 99T uw B T oEr @
foman & g @ fom s anfe
forr =it #1 o ara § fegdaa
a7 vy T & g T @ I o
70 frar s e faaw ot w2
¥ fed § sama w1 g aw o
WA | FET AE FT AT TR AT
ST R A o gEE i fE o
Az F1uF gan feay an< fogd
zq v foar rm wfgd 1 & a7 am
wtaa a7 @ § f& wwe gw @mi
T A ATE T FISATE FT ATAAT F7A7
TEATE | T ATT TH GATE K {ATAT
qAAT § AT T AVE FT 94 WA K
TR

Ararér a1a S WH FEAT & AT U2
z fr fesmmge & 1 Wt st O
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WIAT & I A1 WA WA qF UHEI
F7 faqr oy 31 I9E AW B AT
1A % fera aga gfer g1 wé & #ifw a8
wEq N3 AT AAAAT F HIT W5y qEW
§ uw e fawmye & gErAr g
g AT Wt & | 9T 7 Wwg A
fr Fzdt ok TEER F 9 fom
& o foa w18 gfear «df & ar
a fag 73 1 avg & aaww § A
LERIE IR E T C i
wrETET F A fRar o wwar & o
SHTT WA FEAT-faATAIT AT ATE
#1 tFET F7 o 9 9w 0w
g SATEd F A § A Y| w0
o 4z #7 faar /Y geEE & a6
FeAT A% F AT F I w29 &, |
F AT F wEET & ST H g
AT AT AT & | 9T S |
T [T UAT AGL FT AFAZ AT AT
A A7 & W S g sAwEEn
F 32T A% AT § IR WA TF
e §7 Afag | A @i § uF
aa F Afag a1 agfaaT gemEEE
A F2Ar F A= | fogq 2wt F
T ATE AN WET FAA GAT 2 4
AET ZN0T | e & A HAT o 9
T qATET 9T MT T HT I T
§ ST FrAifeaa F99 F AT F |
T qH AT Y FEAT

At gy aean ey (s aEe):
AT wEmEa,  #v fa=re gafy
ag1ie® ara 97 Fraq w1 747 47 g
OF WA F AFE H wEAT WEL AT
T g | 92 92 & 5 g o A wrafew
FT WS ATAT & AT 29 THH1 FAT FEE
FATH, FAT Aee FATH AT FAT FATT
Fraw F (zadl FT F7 % 29 F0A7
AEA F | W wuAr A7 & g P
TH WEA F1 ZA Fiaavdr a8% 97 74
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[Erer meerar Far |

FIAT AT | ATTRT EAF  ATAT AATA
ST 1 T FATRT T ZAT, WL TR
Z7 vamar AT TEA 0 zwE e
qrydT  fred uaeidrar =g G
SATET FAAT 9F T AT AT qZ A
4T a9 A% HITH AZ AWEAT §A AZN
- BT T §

ot WNAET F  9Z A7 W A(
i £ |

o frn aeww st g AT 0w
affardy At & A7 T /g oA
AT FTH AZL FATT 1 HTTET &S
AT &, WY wEd &, dfE o oenw
¢ & = §w AEr F1 ared & A
T w¢, Iu% faF W &@q A7 aw
#3, 3% g #vy S owidae
#r @ F7 fF @ aforr 97 qre
Ag WiAT &1 FIAL G, ATH FAGAT
g 1% arsw wwr arew A& £, a7
HITHT qTA 30 | AT FATE ARA HF7,
wrafer #7  fawwa wer & oI
AT W F T T WA FT TETAT

THo wommﬁﬁﬁﬁ
F59 W & oW AT 4T | W Wa
q ZaTEr THEAT Fer AEC g7 wEAT 2,
ara fam gards wemeT agdT £
& | 5T qET 97 a9 FA A3 4 99 a9y
T AW F TR AT ETE X AT A
HIHA AUTA TGN FC AGAT § | 514 T AqF
97 9 qigE G VE g A20 & AVl AT
aga gfaar graf 2 1 421 97 203y
foe & wfaws & 917 24 39 = FAT
iﬁﬁwﬁmfél a’ﬁfﬂ'f{?{o
UHe FITE TG FAAL FOIAHIAA
¥ warfas mif 9% = 31 dw qfaw
T FATE AT WY &A@ T A5
o AT HHEAT H g &1 AT 2
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St WAAEA W . AEZ TAT AT
o W& #TE 7

ot g awerd faand © 4 ofr awear
g fr zoar w18 e A @ 0 oAv
graa # qied #r wgfaaa § f4q
TURT AR AAE AgA AR AZME(
CEQ I

i@ IUNA! (S mEwaTE a@t)
A ag afEa W am gt W

€t g gema Pwy oz A
faama Fv @ T 1 WY OF AF 9
afaw F97 F7A7 12T & A7 T ATE
T 1 g ATEA § AT gardy afa
FT 1T, [ATET A grer 4y gt ¢
WIT ATT SHRT AT 447 24 7 AT
B AUHT AATER FFA | WAL AT
ag BN & (% W oW T FT FA
TIEga & A Eq o favwd At & 2 A
qIE ATHA T W E | A AT OF
dqo7 #7 2faaa 7 5w Frowr w1 w2
el § @ifs swar w1 A & oma
o faw )

7 ouF e gl famww g
A efam @1 wF T 7)1 ffar s
srer sfear dex & At 1, 97 wrea
& dramfaay 1 % § | a7 Faq oF
drdamar &1 ¥ &1 @ § afew
gfgme & gu A wremay & AT
FEATT AT AT F W ITET AZ AT
T & e At A § e e
AT qF qAAT & | TA AT § AT
mfaal &7 A g2 g6 8 9% A aue
TEN FT qFAT § | 3H® A9 A A
o |t we A1 & fF FEeEa wmEr
e wom & W aiwal & A &
fo Zgemge W oF agT Il S
gl T & gafad TJyagw &1 o1 Ty
T & A9 wg @ famer 2 owie
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AT o AT AT ST E F AT A9
AT & #1739 § o efegm & sz 45
faaet & 1 a1 IZOEE 1 AW A
AT ZEIEA AW AT AT mfEAt §
gham 7 g 78 faeelt & 1 WO
q & G4 2 5wy 92 s afas
#T A | ar fae W owEe § oow
gafar 29 2fem @ ow & #90 7a7s
7% % fod wwe T % ) w9 gz Eem o
AR F Al § gArwd w1 fewwer
&1 AT 17 AFAE [ F &1 AT |
FATE S THFATH H1 AT TEL 77 57 |

T OF HIT THRATE 8 AT K AFAT
& 7Y wEEw 37 97 M &7 97 T
H@aTH gg s 2| TF M
gy q gfar & e o wr 5=6-6r
2 Ffww 3 o dier & v #1 a7 W
92 ¥ qu A g | 38 am a8,
ar &/ Tt & T § A g
g™ ag w1 Sy e &), A
FO4 & #fT ag wwe 10 a5 § 72
TEN GFAAT 2 | TAAT T A 9gEA 9
1 wgt faege wTa 21 W § wiE
gfam § qqum™d & a% & 4w 3=
Z1 ST & W 397 9T IART THATATHT
¥ zgvi #1 447 faaar & 1 2fEe &
wAf A aga gt &, A 97 e wEEA
TT HANHLT HT AT 4T ZAT T HIT TEA
# 4T i Warrew 7@ Fredy @ 710 A
AZA THFATE T F | F T A F A
AT WA F7 AW E AW T A &
AT AT T FE ARG | AL WA HAT
waEd F graar § B gy qaEe
AT T AHRATE TF AT FY WL TR

3T AL |

v Tz Hew AT A A # IEE
foma oz % 5 <re zivE gefedd
F1 S1 wEfad T & 47 T A
qET & 1 IEEr e A A afad, 3
wEis wT § A g el age 2
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& g 9 T v foge Ay 2 AT
afT Wa F ag 9q 35 E &1 wwiea
uy WAy oft & st § fF oAy A o
a1 9T MT FE W7 W qEne
#1 27 fagwat a1 g7 #7 a7 fow 18
- FEAfene FT GIEWT GET AE
a agfend faw s 1 sw 9
T Ffifeer 47 gfez § 7 | AT F
T #1 agfead & 4y gfe & 3
AV wa g =9 7 57T A1 7oA
g FYT FAT |

SHRI N. M. LINGAM (Madras): Mr.
Deputy Chairman, in the short time at my
disposal I cannot make a major speech on this
subject, but amidst the welter of criticism
made of the Railways, I feel impelled to say
that we fail sometimes to take account of the
enormous  strides made in improving
efficiency and in providing amenities to the
passengers. If the Railways have not been able
to do as much as we expect them to do, it is
for reasons which are perhaps, far beyond the
control of the Ministry or the Railway Board.
But tlfen it is no consolation to us that because
the-Railways are a huge national undertaking
involving a capital outlay of more than Rs.
1,000 crores, steps should not be taken to
improve it. To me, the crux of the matter
seems to be this. In a big organisation like
this, efficient organisation is very important.
In a huge undertaking like this, if there is no
proper and efficient organisation at every
level, the authorities will lose grip over the
entire railway administration. And this focuses
attention on the stagnation in goods traffic and
passenger traffic that has come to the fore
recently. We have to remember that we live in
a fast age and we are entering the atomic age
and the space age. If in such an age our
Railways do not
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Lshri i\. M. Langam.J improve their speed
and if there is no proper streamlining, then
naturally they lose step and they will be left
behind. Therefore, this aspect of the matter
should be borne in mind and it is not enough
to speak of temporary palliatives for meeting
some set-back. They should, if I may say so,
have perspective planning, taking into
account the improvements in our national
highways, the enormous speeds we are
having all round in all walks of life and the
great improvements in means of transport.
Unless they have regard for these things and
there is improvement in efficiency and the
whole thing is properly streamlined, I am
afraid they will be in for a period of
stagnation, if not a setback.

Appropriation

I would like to make a few observations in
this context on the programme for new lines.
Of course, our resources are limited and in
going in for new lines, care has to be taken to
see that they contribute to the national
development to the maximum possible extent.
From the speech oi the Railway Minister, we
find that certain lines have been mentioned.
Bui it is not clear to us how these new lines
were decided upon and whether these are the
lines approved by the Planning Commission
or whether theii priority had been determined
by the Railway Ministry itself. For instance,
there is one line—Udaipur to Himat-nagar—
and an outlay of more than Rs. 11 crores has
been made for it. We do not know if this line
is of such economic importance as to deserve
such a huge outlay. The House would like to
know how priorities are determined and
whether the outlay or these lines is worth
their potentiality The Railway Minister has
not taker us into his confidence in this mattei
and that is why there is force in the argument
that certain lines in the South have not been
attended to al all. To mention only a few,
there is the Bangalore-Salem line which has
to be constructed. This has not beer
considered at all. I would avail of this
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, occasion to draw the attention of the Ministry
to the need for extending electrification from
Tambaram to Villupuram and also for the
electrification of the Madras-Arkonam line.

This also brings to my mind the question of
generaT efficiency in the lines in the Southern
Railway. Even apart from the failure of the
Ministry to undertake new constructions, there
is chronic inefficiency, quite apart from the
losses incurred by the Railways. I do not know
if the machinery is geared to the heeds of the
South where there is great industrial activity and
the tempo of life generally is at a high rate. To
take one or two instances, I may say that it used
to take us less than 14 hours, thirty years ago, to
go from Madras to Coimbatore, probably even
less than 12 hours, I think. But now, after thirty
years of technological progress, efficiency and
annual speeches on the Railway Budget, we take
more time. The very same train now takes more
time and it reaches its destination— \
Ootacamund—at the unearthly hour | of 2.45
p-m. or so, when there is no convenience for any
lurfch for the passengers. This is supposed to be
a place of tourist attraction. Still the passengers
have to undergo very many hardships No
attempt has been made to see that such an
important place which has only one express
train to boast of, has at least the ordinary con-
veniences available to passengers. This I pointed
out to show that the general efficiency in the
South has fallen very much in recent years.

This naturally brings me to the other
question of the need for decentralisation in
the administration. As I said earlier, unless
there is proper organisation which means
effective decentralisation at different levels,
the Ministry from the top" cannot control and
attend to all aspects of the administration.

I shall quote an insance where for a small
matter we had to go round a
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long route of routine. I asked for a berth in the
Nilgiri Express from Ootacamund to enable
me to come to Parliament at short notice. I got
a reply saying that there was no room in the
train. Then T asked the station authorities at
Ootacamund for the release of the emergency
quota for my travel because I had to come to
Parliament urgently. They said that they had
no authority to do that and that they had to
contact tlte Olavakkot Divisional Office for
that release. I fail to understand why the
Divisional Office should be empowered to
release it or not. That Office did not do
anything about it; the station authorities did
not hear anything about the quota release, with
the result that I was stranded there, and but for
the last minute cancellation of a berth I would
not have been able to travel that day. This is
the sort cf thing that goes on in other respects
also. They could have left this matter of
releasing the emergency quota to the
discretion of the station authorities at Ootaca-
mund itself. Why should a man in a far off
place be empowered with this thing? And here
he failed to discharge his duty. This I only
point out to show that there is not enough 01
decentralisation as to ensure streamlining of
the entire administration.

Appropriation

The other matter that I want to bring up is
with regard to departmental catering.

MRr. DEPUTY CHAIRMAN: Enough has
been said about it,

SHRIN. M. LINGAM: Thank you, *Sir.

MRr. DEPUTY CHAIRMAN: Mr.
Tumpalliwar. I have to call the Minister at
2.30.

SHRI M. D. TUMPALLIWAR (Bombay):
Sir, for the first time, I do not like the arms of
the clock to move because the time given to
me is very short and I find it difficult to adjust
the priorities of the points. I, therefore,
propose to go through the points one by one
briefly. 335 RSD—3.
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In the beginning, I express my appreciation
of the hon. Railway Minister for presenting a
rosy picture of the Indian Railways. There is
one thing that strikes" me most. In yesterday's
papers I read that the Ministries of Railway
and Transport are not able to come to an
agreement on certain details of co-ordination.
Much has been said about road transport in the
course of the general discussion on the Budget
here and in the Lok Sabha also. What I
propose is the nationalisation of road transport
so that there would be no need of curbing road
transport and there shall be no fear on account
of competition from road transport. Revenue
from both the sources could come to the
coffers of the nation.

Secondly, I propose the amalgamation of
the two portfolios of Railways and Transport.
Thereby, we can eliminate the element of
competition and adjust the question of fares,
issue of licences, etc.

I would like to say a word about local
needs. It has been said time and again on the
floor of the House that narrow gauge lines are
outmoded and that they are not to be
introduced anywhere in the country. In this
connection. I beg to bring to the notice of the
Railway Minister a few lines that exist in
VidarBha. One is from Nagpur to Jabalpur via
Gondia. The other is from Nagpur to Chanda
via Nagbhir. The third is from Nagpur to
Chhindwara. The fourth is from Dhamangaon
to Yeotmal and the fifth is from Pulgaon to
Arvi. These are narrow gauge lines. I do not
find them comfortable on account of the slow
speed that they have and the lack of amenities
also at the railway stations. I request the hon.
Minister for Railways to replace these narrow
gauge lines as ecarly as possible by broad
gauge lines. I suggest replacement by broad
gauge lines because there is N0 possibility of
introducing metre gauge lines there.
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[Shri M. D. Tumpalliwar.] On one thing I feel
impelled to *ongratulate our Railway Minister
and that is regarding his instruction to the
railway authorities to recruit as many
Scheduled Caste candidates as possible for
giving water to the passengers. This is a very
welcome instruction, not because we wish to
give the complete quota to Harijans but,
because, taking the problem as a whole, it will
go a long way in solving the problem of
untouchability. I go further and eay that
wherever possible, at Government level,
measures should be devised to see that the
infiltration of Scheduled Caste people takes
place into the households of caste Hindus.
This is necessary. Though we have got
different castes in India—we have got caste
Hindus; we have got Harijans; we have got
Muslims; we have got Parsis—the Harijans
have a grudge against the caste Hindus—and
it is right also—because only the caste Hindus
object to being touched by the Harijans, even
today. So, my suggestion is that we should get
more and more of these people into the
services. It has come to my notice several
times that the Secretaries and other officers
who are caste Hindus do not like to have
peons belonging to the Scheduled Caste
because they want their peons to work in their
households. If such things come to the notice
of the hon. Minister, let it be from any
Department of the Government, he should see
that such practice is put a stop to. Harijans
should be encouraged to enter the households
of caste Hindus.

Appropriation

I want to make one concrete suggestion for
putting up a new line between Warora and
Sindewan. There was such a proposal some
three or four years back but I do not knjw
why and how that proposal was dropped. |
would request the Railway Minister to look
into that proposal in order to see how it was
dropped and, if possible, to give effect to that
proposal.
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As tune is very short, 1 am hurrying
through the many points that I wanted to
speak on. I now come to some points made by
my hon. friend, Mr. Bhupesh Gupta. He
suggested— and 1 feel rightly suggested—
that the eradication of corruption and
inefficiency is the concern of all, including
Members of the Opposition. I appreciate the
spirit in which he offered his assistance. What
he wants is consultation and his suggestion
should be taken into consideration. I
appreciate that because inefficiency and
corruption are not the outcome of individual
evil but are the outcome of social outlook.

(Railways) Bill, 1959

SHRI JAGJIVAN RAM: 1 have listened
with great attention to the speeches made by
various hon. Members in the House. It will
not be possible, within the short compass of
time at my disposal, to deal with all the points
that have been raised here. Questions for
introduction of new trains in certain sections,
about modification in the train timings, about
speeding up of trains in certain sections etc.
have been raised. I will only say in this
respect that I will get all the suggestions
examined because it is not possible to give
replies to the individual matters that have
been raised in this connection.

Dr. Kunzru, whenever he speaks on the
Railways, brings to bear upon his speech the
impress of his vast experience in railway
matters and whenever he makes suggestions
the greatest attention is bestowed on them. On
this occasion also he has raised various
pertinent questions for the improvement of
the railways. Now, it will not be possible for
me !o reply to him in any great detail and I
will only briefly touch upon those subjects.

Now, pooling of locomotives has been
done. As he himself is aware, It has been done
on many sections in all railway zones; barring
a few branch lines. It will be necessary after
the introduction of hours or
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employment for the railway
employees, for the better utilisation of eur
locomotives that they must be pooled
together. Progress has been made in that and
practically in all zonal railways pooling of
locomotives has been introduced and progress
has been made.

Dr. H. N. KUNZRU:
eutstation pooling?

In respect of

SHRI JAGJIVAN RAM: Yes. The pooling
together of locomotives of the various zonal
railways is a matter which requires great care
and examination and I may assure him that |
will get that aspect also examined as to
whether it will be possible to pool the
locomotives of the various zonal railways.

Dr. H. N. KUNZRU: Could the Railway
Minister kindly have a note supplied to us
giving full information about the present state
of pooling of locomotives?

SHRI JAGJIVAN RAM: I will certainly
send a detailed note to Dr. Kunzru. As a
matter of fact, I propose to send one or two
notes to him in detail regarding the financial
position, gross earnings and working expenses
also, because as I have said it will not be
possible for me to give so much of statistics
here and that perhaps will not be interesting to
all the members of the House. So I will pass
the note on to those Members who will be
very much interested in such statistics.

SHri MULKA GOVINDA REDDY:
(Mysore):  Why not to all Members?

SHRI JAGJIVAN RAM: Well, it will be
made available to as many Members as will
require it.

I now come to the question of the use of
concrete sleepers. Dr. Kunzru has raised a
question about the wuse of pre-stressed
concrete sleepers on the Indian railways. As a
matter of fact, this question has been under
active consideration for some time now and
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all available data on the many types of
concrete sleepers has been collected ant?
studies made by the Research, Design and
Standardisation Organisation. It may be
mentioned that pre-stressed concrete sleepers
in Indian conditions have no particular advan-
tage over reinforced concrete and hence it has
been considered expedient to develop in the
country concrete sleepers suitable for Indian
conditions. But even those sleepers made of
this material do iiot yet compare i":ivourably
in price with the N.IJFt.S. 1 ign cast iron and
other types. We have already manufactured
several designs of sleepers departmentally for
use in the first instance in our yards. Orders
for 50,000 sleepers have recently been placed
on the Hindustan Housing Factory and
contractors are also being encouraged to take
up the manufacture of this type of sleepers.
Proposals of other firms, of which Messrs.
Associated Cement Co. is one, for the
manufacture of certain continental designs of
concrete sleepers are also being examined.

We have also used extensively concrete
poles for electrification. As a matter of fact,
we are one of the pioneers in the use of such
poles. The Howrah-Burdwan section of 88
miles and 20 miles of the Sheora-phuli-
Tarakeswar branch have been provided only
with pre-stressed concrete poles. So we are
gradually Increasing the use of concrete
sleepers and concrete poles.

Briefly I would mention about the gross
earnings and working expenses also. In 1955-56
the ' gross earnings, as has been said by I Dr.
Kunzru, were Rs. 315.9 crores and the working
expenses Rs. 258.8 crores. In 1957-58 the gross
earnings were Rs. 381.4 crores and working
expenses Rs. 309.8 crores, Sir, I will not repeat
what he has said but the increase in expenses
comprises about Rs. 1l crores purely on account
of increase in the per capita, cost of staff
without reckoning the increase in the staff and
about Rs. 5J crores for increase in the statutory
price of coal. There was
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[Shri Jagaivan Ram.j also increase on
account of additional safety measures taken in
1957-58 to avoid accidents as far as possible
and this was about Rs. 3 crores. Excluding all
these items totalling about Rs. 20 crores the
increase in working expenses of about Rs. 30
crores over the amount of Rs. 259 crores in
1955-56 was about 12 per cent. Can it be said
to be disproportionate to the growth of traffic
and other activities of the Railways? The
growth of traffic can be judged by the
following figures.

Appropriation

In 1955-56 the tonnage lifted was 114
million while in 1957-58 it was 132 million.
As far as freight ton miles are concerned, in
1955-56 it was 36,434 millions while in 1957-
58 it was 44,861 millions. Again I will repeat
that I am not quoting all these figures to
justify that there is no scope for further
economy. I have always held that there is
scope and we are applying ourselves to the
problem and wherever possible we are trying
to economise. And this meets to some extent
the question which my hon. friend, Mr. Bisht,
raised about working expenses.

I would again say that when 1 give so much
of statistics it becomes something like a dry
subject but these are matters where unless
detailed statistics are given one cannot prove
one way or the other. Now, let us take the
figures about staff and fuel. In 1951-52 the
total number of railway employees was
9,23,069 costing Rs. 121.71 crores; tonnage
lifted 96.66 millions; freight ton miles 28,966
millions; passenger miles 39,030 millions, In
1957-58 the total staff was 11,11,026 costing
Rs. 172.94 crores; tonnage lifted 132 millions;
freight ton miles rose from 28,000 to 44,000
millions; passenger miles from 39,000 to
43,000 millions. I have given round figures.
Again during this pei*iod there were various
additional facilities given to the employees
which also added to the
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cost; ior instance mere was tne yvwaro. of Mr.
Justice Rajadhyaksha so far as hours of work
were concerned. All these factors led to the
increase in the cost on account of staff. And
the increased activities, the traffic and the
passenger that the Railways are called upon to
lift, require increase in the strength of the staff
also. If we judge the ratio of traffic and the
increase in the number of staff, taking also
into consideration the additional emoluments
in various shapes that have been provided to
the staff, we will find that the increase in the
number of staff or the cost thereon has not
been disproportionate to the increase in traffic
and other work on the railways. The same
thing can be said regarding consumption of
coal on the railways. Without giving other
detailed figures one very reliable criterion for
the consumption of coal is the recognized
statistics, pounds of coal consumed per
thousand gross ton miles. These are: —

(Including proportion of mixed)

1951-53—
B.G.—Passenger 184*7
B.G. Goods 160-8
1957-58—
B.G. —Passenger 184-5
B.G.—Goods 149-5
1951-5:—
M.G.—Passenger 230-7
M.G.—Goods Z02.1
1957-5"—
M.G.—Passi .14-0
M.G.—Goods 1746

Here again I will repeat that when I quote
statistics, it is not the intention on my part to
say that there is no further scope for economy
in the consumption of coal. There is surely
leakage and wastage, 1 will say, of an
appreciable quantity of coal, and I have been
always asking the Board what steps we can
take so that leakage and wastage can be
avoided and also that the quality of coal that
is supplied to the Railways is of a better
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type, so that the engines are not affected,
safety is not affected and also
consumption may be reduced.

Appropriation

Sir, about the speed of goods trains, I
have got a brief from the Railway Board,
but I am not going to quote that, because
I do not feel that I am going to give any
additional factor which has affected the
speed of goods trains. All the factors that
have been enumerated therein have
already been said either in this House or
in the Lok Sabha, but I will promise that,
if necessary, I may send a note to Dr.
Kunzru and discuss with him what
further steps we can take in the matter.

About research and testing, we have
done some work there, and though there
is scope for doing more work. the real
difficulty about the expansion of work
and more and more attention being paid
to fundamental research or original
research in our Research Centre, is the
paucity of really good personnel for that
work-As a matter of fact, last year I had
asked the Chairman of the Railway
Board whether we could get some
foreign gentleman, even for a certain
limited period, who could come here and
set the whole institution on the right
track, so that later on we could follow
that. But we have not been able to get a
really good man for that. I will not like to
have a second-rate foreigner for that. I
would like to have a first-rate man who
will come here for one or two years and
set our whole organisation on a very
sound basis, so that we can do first-rate
fundamental research on these matters. I
am still pursuing that, because I myself
attach great importance to that aspect.

DR. H. N* KUNZRU: May I interrupt
my honourable friend? Our railway
officials are highly experienced. They
have knowledge of railway problems
extending over a long period. Can they
not make a good beginning themselves,
though they might need some outside
help for the
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lull development 01 reseaicn :  pect
of fundamental matters?

SHRI JAGJIVAN RAM: We have
made a beginning. You cannot say that
we have not made a beginning. We have
made a beginning. Again, the time at my
disposal does not permit me to go into
details. We have made a beginning in
this and we have done some original
research also. But as I said, I want an
experienced railway official who has
done first-class work. It will not be that I
will place this in. charge of somebody
else. It will.be in charge of some
experienced railway officer, but he may
be a ;isted by some outside person who
has really done first-class fundamental
research. That is my idea and I am still
trying for that.

DRr. W. S. BARLINGAY: Should there
not be increased collaboration between
the national scientific laboratories and
the railways?

SHRI JAGJIVAN RAM: There is
collaboration in all these matters. As far
as I am aware, there is complete co-
ordination in these matters from top-
ranking scientists. Whether they are from
the railways or they are from other
research centres or from the Defence
Ministry, all of them are collaborating.

My friend, Shri Sheel Bhadra Yajee,
asked whether the Report of the Class IV
Staff Promotion Committee was in cold
storage. I wish he would occasionally
read the newspapers. And if he had read
the proceedings of the Lok Sabha he
would have found that it was said there
that the majority of the recommendation-
of the Class IV Staff Promotion
Committee have not only been accepted,
but orders have already been issued to
the Railways for implementing them.

SHRI SHEEL BHADRA YAIJEE: But
yet not implemented.

SHRI JAGJIVAN RAM: As I said, on
most of them orders have been
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[Shri Jagjivan Ram.] issued to the
Railways for the implementation of those
recommendations. A few are remaining, and I
expect that orders on them also will be passed
very shortly. 1 propose to place for the
information of the Members of the House a
tabular  statement showing what the
recommendations were and in what form they
have been accepted by the Railways.

This brings me to the question of workers'
participation in management. I wish hon.
Members who raised this i question of workers'
participation in ! management were clear in
their minds i as to what they mean when they
say workers' participation in management. Well,
if they are going to be satisfied with the
workers' participation in the management so
far as the ad- j ministration of the . . .

|

SHM KHANDUBHAI K. DESAI j

(Bombay): Just a beginning.

SHRI JAGJIVAN RAM: . . . Staff Benefit
Fund is concerned or the welfare measures are
concerned, I concede it here and now that
workers are going to have a full measure of
participation in this matter. But what I feel,
when I think of workers' participation in
management, is that there should be real and
substantial participation of the workers in
management. And I am examining this thing
from that aspect, that workers' participation
should not mean simply associating them with
welfare measures or the Staff Benefit Fund's
administration but in one or two places it
should be real participation, where more and
more responsibility should be placed on their
shoulders for  the execution and
implementation of certain programmes. I am
examining this matter from that aspect and I
think that we will be able to take certain
decisions in the matter and inform the House
in due course.

My friend, Shri Sheel Bhadra Yajee again
complained about the functioning of  the
permanent negotiating
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machinery. He said that they have t« negotiate
at the district level, the divisional level, the
zonal level and at the Railway Board level. 1
cannot imagine, as a trade unionist, how he
can complain on this score. I cam understand
if he says that these bodies are not functioning
effectively. But if negotiations has to be done,
it has to be done at various levels. Certain
matters cannot be decided by th« Divisional
Officers. They can be decided only by the
Minister. Certain matters cannot be decided by
the Zonal Railways. They caa be decided only
by the Railway Board. You have to negotiate
at various levels. One can understand if he
says that they are not functioning very
successfully. But he says that they are
functioning at various levels. They will
continue to function at various levels; that is
inevitable. Any trade unionist who knows
anything about the A B C of tradt unionism
cannot complain that they are functioning at
various levels. If you enquire from a railway
worker, he will himself say that they will have
to function at various levels. Certai» matters
will have to be decided at the Divisional level,
certain matters will have to be decided at the
Zonal level, certain matters at the Railway
Board level and certain matters at my level.

When talking of staff matters, it is but fair
that I take notice of my friend, Mr. Bhupesh
Gupta, who spoke as a great protagonist of
democracy and parliamentary institutions.

SHRr SHEEL BHADRA YAIJEE: Is he
now converted to democracy and
parliamentary institution?

SHRI BHUPESH GUPTA (West Bengal); 1
hope the Minister is not speaking as an
antagonist.

SHRI JAGJIVAN RAM: I will leave it to
the House to judge. But, I do not know why
you took it amiss. I said you spoke yesterday
"as a great protagonist of democracy and
parliamentary institutions".

(Interruption.)
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As usual he used his stock words and
phrases—yvictimisation,
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discrimin
a_
tion, and things like that.
SHRI BHUPESH GUPTA:
Which are....
SHRI JAGJIVAN RAM: . . . which

are your stock phrases of course. What
is victimisation? Victimisation means
this; If anybody is penalised for
genuine, legitimate trade union activi-
ties, that amounts to victimisation. I
may assure him, Sir, that not one single
railwayman is victimised or penalised in
any way for his legitimate, genuine
trade union activity. But if trade union
activity means putting a premium on
dereliction of duty, if it means putting a
premium on indiscipline, well, I will not
tolerate that. Wherever workers have
been punished, they have been punished
for dereliction of duty. Wherever they
have been punished, they have been
punished for gross indiscipline involv-
ing violence. Wherever they have been
punished, they have been punished for
corruption, and wherever they have
been punished, they have been punished
for dereliction of duty endangering the
safety of running of the trains. I wish
there were courtesy from all sides. After
all courtesy does not cost anything, but
it should be a bilateral thing, not
unilateral. I will emphasize that there
should be courtesy from the officers to
the workers and from the workers to the
officers. I will again emphasize that the
workers should not be servile. But I
would add at the same time that the
worker should not be indisciplined. He
should discharge hig duties efficiently,
he should conduct himself properly. I
again assure my friend that there is no
victimisation for trade union activities.
But if under the garb of trade union
activities certain people want to take
undue advantage, well, that will not be
permitted.

Again, he talks of  discrimination.
Where is discrimination?  All Govern-
ment servants are precluded from
enrolling themselves as members of
: *ny political party, whether it is the
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Congress or the Communist Party,
whether it is the Socialist or the Praja
Socialist Party. They cannot, according
to the Government Servants Conduct
Rules, enrol themselves as members or
take part in the activities of any political
party, and in that matter there is no
discrimination. If any worker wants to
enjoy the full rights of a free citizen, it is
open to him to join public life. But in so
far as a person chooses to join
Government  service, he  himself
knowingly abridges certain rights of free
citizenship, and that is applicable in
respect of all political parties. Therefore,
I say that when you talk of
discrimination, you talk without any
foundation, without any material on the
basis of which you can substantiate the
allegation of Railways discriminating
against their employees. You have
quoted certain instances of a few
employees whose services have been
terminated.

Suri  BHUPESH GUPTA: Many
instances I have given.

SHRI JAGJIVAN RAM: I am coming
to that. Yes, the services of quite a
number of employees have been ter-
minated. As a matter of fact, a number
of cases were pending for the last eight
or ten years, of which my friend, Mr.
Gupta, is aware. There wer« perhaps 52
cases pending for a number of years
under the National Security or certain
other regulations. I had promised in this
House and in the other House also that I
would personally look into every case. |
have done that. Out of these 52 cases, 27
employees have been reinstated. In the
cases of 22 it was not found possible to
reinstate them. Their services have been
terminated, under section 148 of
course—and recourse to it was taken
because [ felt that it would be
advantageous to the employees con-
cerned if their services were terminated
instead of their being dismissed. I am
placing the whole fact before the House.
We are taking recourse to this section
148 in cases.

SHR1 BHUPESH GUPTA:
mercies.

Small
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SHRI JAGJIVAN RAM: ... in a very limited
number of cases whert they fall under any one
of the following three categories: where it is a
question of derel.ction of duty endangering
the safe running of trains; where it is a
question of corruption; and where it is a
question of gross indiscipline involving
violence. In these three types of cases we are
using this section. But I may assure him that it
is being used very sparingly and that I do
personally look into these cases, because the
number is very small. I have made it a point to
go into every case not once but more than
once, and after I am fully satisfied, then only
action is taken.
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SHrR1 BHUPESH GUPTA: The difficulty
arises because the case comes to you after the
action has been taken. If before the action is
taken you look into them, probably the
situation would not be so bad as it would
otherwise be.

SHRI JAGJIVAN RAM: Well, the final
action is taken after my approval.

SHrI BHUPESH GUPTA: In every case?

SHRI JAGJIVAN RAM: In every case. [ am
not talking of cases where people were under
suspension. I have examined those cases

SHrRI BHUPESH GUPTA: Termination of
service.

SHRI JAGJIVAN RAM: I have said— you
mark my words—the final action is taken
after my approval. Sir, I do not want to take
more time.

MRr. DEPUTY CHAIRMAN: You will
examine the other questions.

SHRI JAGJIVAN RAM: Yes, Sir, I have
said that [ will examine the other questions.

3P.M.

MR. DEPUTY CHAIRMAN: The question
Is:
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"That the Bill to authorise payment and
appropriation of certain sums from and out
of the Consolidated Fund of India for the
service of the financial year 1959-60 for the
purposes of Railways, as passed by the Lok
Sabha, be taken :nto consideration."

The motion was adopted.

MR. DEPUTY CHAIRMAN: We shall now
take up clause by clause consideration.

Clauses 2 and 3 and the Schedule were
added to the Bill.

Clause 1, the Enacting Formula and? the
Title were added to the Bill.

SHRIJAGJIVAN RAM: Sir, I move;
'That the Bill be returned."

MRr. DEPUTY CHAIRMAN: Motion,
moved:

"That the Bill be returned."

SHRI M. P. BHARGAVA (Uttar Pradesh) :
Sir, I want to say just one sentence. I want to
take this opportunity of thanking the hon.
Railway Minister for agreeing to extend the
railway line to the Tripura border.

Thank you.

SHRI H. P. SAKSENA (Uttar Pradesh) : Sir,
with your permission, I wish to say that the
hon. Railway Minister just now defended
himself and his Ministry. He was saying that
there was no discrimination. I admit it, but
then I submit that there is one discrimination
which is continuing in his railway
administration even today and it is this. It is a
small matter of course, but then, there is this
discrimination. When Members of Parliament
get their seats reserved, they have to pay the
reservation fee, but in the case of other
persons—the officials who travel—they have
to pay no>
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reservation fee. This should be look-ed into.

MB. DEPUTY CHAIRMAN: The question is:
"That the Bill be returned."
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The motion was adopted.

THE APPROPRIATION (RAILWAYS) No. 2
BILL, 1959

THE MINISTER ofF RAILWAYS
JAGIIVAN RAM) : Sir, I beg to move:

(SHRI

"That the Bill to authorise payment and
appropriation of certain further sums from and
out of the Consolidated Fund of India for the
service of the financial year 1958-59 for the
purposes of Railways, as passed by the Lok
Sabha, be taken into consideration."

MR. DEPUTY CHAIRMAN: Motion moved:

"That the Bill to authorise payment and
appropriation of certain further sums from and
out of the Consolidated Fund of India for the
service of the financial year 1958-59 for the
purposes of Railways, as passed by the Lok
Sabha, be taken into consideration."

MRr. DEPUTY CHAIRMAN: Mr. Niranjan
Singh.
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